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its Repost within the next few weeks. Iy is
prematine to indicate whether consultation
of the ‘tipe teferred (o in the ¢Giestion is
nICESSary.

(¢) o (e) Reserve Bank of India has
not maGe any proposal in this regard. It
is the KBTI which maintains a panel of
brokerg approved by it for dealings with
it in <jovernment securities, If any ad-
verse activities of any broker cemes to
the novice of the RBI, the mames of the
broker is de-listed by the RBI due after
¢ansite: ation,
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Restroctyring of NRI Deposit  Schemes

2830. SHRIMATI KAMLA SINHA:
Wili the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that NRI de-
Posit schemes are being restructured; and
. .-

(b) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RA-
MESHWAR THAKUR): (a) No, Madam.

(b) Ioes not arise.

Amrest of a Finance Ministry Office by
CBI1

2831. SHRI GURUDAS DA§ GUPTA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether an official of his Ministry
hes ben arrested by CBI for allegedly
leaking some vafuable information regard-
ing the - Asean- Brewn Bovery Electtic Loco-
motive deal;



